j
CEMTRAL  ADMIMISTRATIVE TRIBUNAL
PRIMCIFAL BEMCH  HMERW DELMI
C.P. Mo.50 of 2003
I
O.A. MOL2ESD of 2001
Mew Delhi, this the 17th day of March, 2003
Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman(J)
Hon’ble Shri V.K. Majotra, Member (A)
Shri M. Chinnathambi son of Late Shri rMuthu,
working as Chief aAccounts Officer (PIL) in the
0/o C.G.M. (TR) M.T.N.L. New Delhi on depuation
5 RSo LPT 249 Sarojni Magar, Mew Delhi-23.
. v e nfDplicant
(By Shri Sant Lal, aAdvocats)
VErsus
1. Shri vinod Yaish, Secrstary,
Ministry of Communication, Dept. of Telecommunication,
Sanchar Bhawan, New Delhi-110001.
; . Shri M. Parthasarthy, tember (Finance),
A% Telecommunication Commission,

Sanchar Bhawan, Mew Delhi-110001.
. Respondents.

(By Advocate:Shri K.C.0. Gangwani for R-1
Shri H.K. Gangwani, Tor R-2)

0 R DE R(Oral)

By Hon’ble Smt. Lakshmi Swaminathan. Vice Chairman (J)

Meard the lesarned counsel for parties.

v 2. Shri Sant Lal, learned counssel wvery wehemently
submitted that even though now ths respondents  have purged
their contempt by passing proper order restoring status-guo
ante, having regard to the Tribunal’s earlier order dabed
FTLE.200%,  there is no guestion of dismissing the contempt

"

petition which could only be "dispased of" .

Z. Maving regard to the facts and circumstances of

the wcase and the subseguent ordsr issused by the respondents

dated  T7.3.Z2003 read with the order dated LO.3.2003 issued by
the respondents, in pursusnce  of  Tribunal’s  ocder dated

P




1L.2.200% in 0&-2380/2001%, C.P. is dismissed. Hotices to the
alleged contemners are discharged. File to be consigned to
the record room. - )
(Vv.K. Majotra) (smt. Lakshmi Swaminathan)
Member (A) VYice Chairman (J)

CC.




